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Notes of the Registry

Da te of pre se nta tion :
13.01.2005 .

The following 
defects have not been 

rectif ied  by the counse

1. Draft charges
not f i  led .

2# A ffidavit  not 
f i l e d .

This case is  
, . on 23 .01.05 ,,
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Registrar for removing
the said defects.
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Order ot the Tribunal

17 .02 . 20 0 5
None for the applicant*
Shri K*M* pethia for the respondents.
The learned counsel for the respondents has

filed a copy of the order dated 4th Februarŷ
2005 passed in compliance of the direction given
by the Tribunal in OA No* 169/2002 dated
3rd September/ 20 0 4* Thus,; this CGP has become
infructuous.
Accordingly,; since the order passed by the

Tribunal has been complied with,; this CCP has
become infructuouS and is accordingly rejected*

(Maoan Mohan) 
JM VC




